
In The Court of Smt. Priyanka Saikia, Munsiff No. 2, 

Sonitpur, Tezpur 

 

Case No: T.S. 09/2023 

Md. Samsul Alam –vs- Smti. Priti Basumatai 

23-02-2023 

Plaintiff is represented. 

Defendant has appeared personally today and filed a 

petition vide petition no. 447-/2023 under Order XII Rule 6 

r/w Section 151 of CPC and prayed to pass judgment and 

decree on admission in favour of the plaintiff. 

 Accordingly the suit of the Plaintiff is decreed on 

admission. The Plaintiff is entitled to the following reliefs: 

 (i) for specific performance of contract for sale of 

the scheduled land to the Plaintiff directing the Defendant to 

obtain the necessary sale permission from the concern 

authority and to execute and register sale deed in favour of 

the plaintiff at Rs. 2,55,000/- (Rupees Two Lakhs Fifty Five 

Thousand) only by accepting the balance sale consideration 

amount of Rs. 5,000/- (Rupees Five Thousand) only and to 

have the  sale deed registered as per law at the cost of the 

plaintiff and for delivery of possession of the suit land, if 

required by evicting the defendant with her men and 

materials therefrom; 

(ii) for in case the Defendant neglects, refuses or 

fails to obey the decree, the plaintiff shall obtain the 

necessary sale permission from  the concerned authority and 

thereafter the Hon’ble Court may be pleased to have the Sale 



Deed executed and registered according to the Provisions of 

Order XXI Rule 34 of the CPC; 

(iii) for if the Hon’ble Court decides that Specific 

performance of contract is not possible for any unavoidable 

circumstances the decree of compensation and damages 

minimum to the extent of Rs. 2,50,000/- (Rupees Two Lakhs 

Fifty Thousand) only with interest in addition to the 

compensation under Section 73 of the Indian Contract Act be 

awarded to the Plaintiff against the Defendant. 

 (iv) for permanent and perpetual injunction 

restraining and prohibiting the Defendant his men, etc, from 

selling and transferring the suit land to any other person/s. 

 Let the decree be drawn up accordingly. 

 Accordingly, the case is disposed of on admission. 

 

 

 


